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12.4.91 thq so covers the part-time employees and provides

for a scheme fforir granting of tempor ary status“and regularisation.

It is also conten ded by the applicant that the directions issued by

reme  Court are also not followed by the
| the letter dated 17.5.89, issued by the Ministry
of Lommumcj:{

respondents. ilx
n, it is provided that the casual labourer
(fulltime or pant- ime) gfor.the purpese«obf computation of eligible
service, the ser‘vi‘e put up by part-time casual labourers should
be. taken into accjm,‘n:, In view of this letter, his service also m‘
the same manner ought to have been computed for the grant of
temporary status Wwhich is one step higher than the recruitment,

According to the applicant, he has been working as a part-time
plumber in the office of the Postmaster General Vadodara since
more than seyen-eight years and though he had made
representation for{ regularisation in the service, the same has

been rejected b};itﬁe respondents on fi Imsy grounds.
‘ \

2.+ Mr. Handa, learned ady cate appearing for the applicant

le submitting that the services of the applicant should bhe

mhd@ fulit *ne ha.s refmred o a copy of the letter dated 16 9.99. af

the M1 nistry of Commwn cation, para 2 of which reads as under:-

"2 The matter has been examined and I am directed to
sSay mat if part-time casual labourers are working for five
houns or more, it may be examined whether they can be
made fulltime by readjustment or combination of duties,

It ig Hhowever, reiterated that Z‘[}‘C’I’E should be no
cngagement of fresh casual labourers. |
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3. In the light of the above instructions from Ministry of
Communicatioiil, Mr. Handa now submits that respondents may
be directed to J}:Emine the case of the applicant and be treated as
fulltime casual labourer. He may also be given all the benefits of
the scheme as ‘afuiltime casual labour. Ms. Sheth submits that

il
any such order can be given only a prospective effect.

§

4.  After discussion at the Bar, We consider that the O.A may
be disposed of with a direction to the respondents to examine the
case of the applicant in terms of instructions of the Ministry of
Communication letter dated 16.9.92 as to whether the applicant
can be made fulltime casual labour. If the department makes the
applicant a fullime casual labour, he mayv be given all the
benefits of the scheme from the date of such order. This exercise
may be completed within two months from the date of receipt of a
copy of this order.i

5. The O.A is digposed of with the above directions. No costs.
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Certified that the file is complete in all respects.
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Signature of S.0.(J) ' . Signature of Dealing Hand.




